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A<A/ORDER

PER ANNAPURNA GUPTA, ACCOUNTANT MEMBER:

This appeal is filed by the assessee as against the rejection
order dated 20.12.2023 passed by the Commissioner of Income Tax

(Exemption), Ahmedabad for final registration u/s.80G of the Income

Tax Act, 1961.



2.

ITA No.316/Ahd/ 2024
Savitarth Foundation vs. CIT(E)
Asst.Year N.A

The Ld.Counsel for the assesee filed a letter requesting to

withdraw the above appeal which reads as follows:

3.

The appellant had filed the appeal on 21.02.2024 against the rejection of
registration u / s 80G of the Income Tax Act, 1961 by the Ld. Commissioner
of Income Tax (Exemption) in case of Savitarth Foundation. The application
for registration was rejected as the same was not filed within the time limit
prescribed in the and the same has been rejected as non-maintainable.

Thereafter, CBDT has issued the Circular No. 7/2024 dated 25.04.2024
extending the time limit to file the application for registration u / s 80G of
the Act. Further, those applicants, whose registration has been rejected
solely on account of the fact that the application was furnished after the due
date, have been granted the relief by allowing them to file the fresh
application on or before 30.06.2024. Copy of the Circular No. 7/2024 dated
25.04.2024 is enclosed herewith.

As the relief sought from the Hon’ble Tribunal stands covered by the
Circular no.07/2024, dated 25.04.2024, the Appellant hereby requests your
permission to withdraw the appeal filed in Savitarth Foundation vide LT.A
No.316/Ahd/2024.

Recording the above submission, the appeal filed by the

assessee is hereby dismissed as withdrawn.

4.

In the result, the appeal is dismissed.

Order pronounced in the open court on 20-05-2024

sd/- sd/-

(T.R SENTHIL KUMAR) (ANNAPURNA GUPTA)
JUDICIAL MEMBER ACCOUNTANT MEMBER

(True Copy)

Ahmedabad : Dated 20/05/2024

Manish




